Yo BE PUBLISEED IN PART IT SECTICN 3(i]) (¢ T® cA%2T® oF DDIA

GOVERIDENT OF IMMTA

- MINISTRY OF FIMAL
{ DEPIRTYENT OF REVEN

L2 LN J

Mew Delhi

NOTIFICS TION
DTOE TAX

s the 29th July, 1977,

No,1911 (P,No,404/27/77-1TC): Tn p

of clause (44) of section 2 of the In
1961), the Central Govermment hereby
being a Gazetted Officer of the Central
the powers of ‘4 Tax Recovery Cfficer

This notification shall come

2, )
the date Shri SeMookherjee takes over
Offioer.' .

_ Deputy Secretar
The }hnagér,
Govermment of India,
New Delhi,

copy forwarded tos-

1,
24
3o

All Directors of Imspection inoludi

The Commissioner of Income=-tax, Biha

The Compiroller & Auditor General o

nce of sub—clause (iii)

~tax Act, 1961 (43 of
thorises Shri S.Mockherjee,
Government, to exercise

uhder the said Aet.

into force with effect fronm
‘.charge as Tax Becovery

1

sé/-
(E> Venkataraman )

f to the Govermment of Imdia

r.I, Patnn, _
DI(0&S), New Delhi,
India, New Delhi,

4, The Chief Secretary, rnment of ry Patm,
Se The Accowntant General, 2ibar, Ranchi, .
6, The Jt.Secretary & legal Adviser, Mipistry of Law, MNew Delhi,

Ts
B

Bulletin Section,
G'u_ard File,

Deputy Secretary $o the G

v, BRI )
ASSTISTINT DYFECTOR OF INSPRC TION(RSP)

overnment of India

|
oclﬂmcjimw/mfasr/w

NT



To BE FIBLISEED I PART T SHOTION 3(}1) OF THE GAZRTTE OF INDIA

" GOVERMMENT OF IMIA
. MINISTRY OF FINANKE
( DEPZRTVENT OF REVANIE )

ershed

Hew Delhi, the 20th July, 1977,

NOTIFICA TYON
DEE 12X

No, 1611 (F,No.404/27/77-IT0C) ¢ Tn pursuance of sub~clause (iii)
of clause (44) of section 2 of the Tncome-tax Aet, 1961 (43 of
1961), the Central Government hereby authorises Shri S,Mockherjee,
being a Gazetted Officer of the Central Government, t0 exercise
the powers of a Tax Recovery Officer under the said Act,

2,  ‘Thig riotifih_atiﬁh shall come'in’ti_o force with efféct from
the date Shri Seleokherjee takes over - ~¢harge ag Tax Recovery

| _
8a/-
(Eo Venkataraman )
Deputy Secretaxry to the Govermment of India
The Manager,
Govermment of India,
New Delhi,

Copy forwarded +to:-

1, The Cormissioner of Inceme~tax, Bihaﬁ I, Patmn, _

2, All Directors of Insvection including DI(0XS), New Delhi,

de The Corpiroller & Auditor General of India, New Delhi,

4, The Chief Secretery, th?n:ment of Bihar, Patna,

Se The fccowntant General, fihar, Ranchi, .

6o The Jt,Secretary & Iegal Adviser, Minfstry of Iaw, Mew Delhi,
74 Bulletin Section, '

8, Guard PFile,

8d/m
Deputy Secretary ta the Govermment of Tndia

UV, Ramwy ) g .
ASSISTINT DIRECTOR OF INSTRC TION (REP) r:ro-.ecjzzcc/1s47/45mp/77 '
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GOVERMMENT OF nﬁLmA
HINISTRY (F FINANCE
( DEPEDTMYENT P REVIE )

AL A X TR
1

New Delbfii, the 29th July, 1977,

NOTTFICA TION
DEOME TAX

No,1911 (F,No,404/27/77-T7CC): Tn pupuance of sub—clause (iii)
of clause (44} of section 2 of the Income~iax Act, 1961 (43 of
1961), the Central Govermment hereby authorises Shri 5,Mookherjee,
being a Gazetted Officer of the Central Government, to exereise
. the powers of a Tax Recovery Officer upder the said Act,

. . ' | 1
2, . Thig notification shall come fnto force with effect from
the date Shri SeMookherjee takes over -cherge as Tax Recovery
Officer..' ' i

I l "

| sd/-

" (E. Venrataraman )
Deputy Secretary to the Govermment of India

The h’enagf_ir,

Government of India,

New Delhi, :
|

copy forwarded to s~ !

1, The Cormissioner of Tocome-tax, Bihar .Y, Poina, ]
2¢ AI1 Directers of Tnspection including DI(0&4S), New Delhi,
3¢ The Comptreller & Auditor Gemeral of India, Hew Delhi,
4, The Chief Secretery, Goverrment of Bibpr, Patma,
Se Te Accountant General, 2ihar, Renchi, o
6, The Jt.Secretary & Legal Adviser, Minigtry of Law, New Delhi,
7 Bulletin Section, ' :
8, Guard File, .'|
| . L) S .
Deputy Seeretary to 'qwt.he.1 Govermment of India
IS PR ISSE | !

i
P S _— j !

BV, RAMANAN ) |
ASSISTANT DIESCTOR OF INSERCTION(RSP) No,CO/1TCC/1847/451 /osR/7T




